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(2010) 12 KAR CK 0120

In the Karnataka High Court

Case No : Criminal Petition No. 5858 of 2010

Sri Nayeem Pasha and Others APPELLANT

Vs

State and Sri Mohammed Habeebulla RESPONDENT

Date of Decision : 16-12-2010

Acts Referred:

Citation : (2010) 12 KAR CK 0120

Hon'ble Judges : C.R. Kumaraswamy, J

Bench : Single Bench

Advocate : A.G. Sridhar, for the Appellant; B. Raja Subrahmanya Bhat, Govt 
Pleader for R1 and Syed Imran, for R2, for the Respondent

Final Decision : Allowed

Judgement

C.R. Kumaraswamy, J.—Sri. Syed Imran, learned Counsel, files power on behalf
of Respondent No. 2. The same is taken on record.

2. Petitioner Nos. 1 to 6 and their counsel are present before the Court.
Respondent No. 2 and his counsel are also present. Joint Memo dated
16.12.2010 is filed. Execution of the Joint Memo is admitted by the parties. The
Joint Memo reads as under :

The Petitioners and the 2nd Respondent submits as follows:

1. That, the 2nd Respondent is the father of the 1st Petitioner and the other
Petitioners are brother in law of the 1st Petitioner.

2. The Petitioners and the 2nd Respondent submits that, due to intervention of
the elders and well wishers of the family, in order to put an end to the litigations
they have amicably settled the issues between them accordingly the 2nd
Respondent hereby withdraws the allegations made by him in his complaint
unconditionally.

3. It is most respectfully submitted that in view of the settlement arrived at
between the parties, the criminal case registered by the 2nd Respondent is liable
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to be quashed.

Wherefore, the Petitioners and 2nd Respondent prays that this Hon''ble Court
may be pleased to quash the entire proceedings in Crime No. 137/2010,
Kalasipalyam Police Station in C.C. No. 47517/2010 pending before the learned
8th Additional Chief Metropolitan Magistrate at Bangalore.

3. Learned, High Court Government Pleader submits that suitable orders may be
passed.

4. This Criminal Petition is allowed in terms of the Joint Memo dated 16.12.2010.
Consequently, Crime No. 137/2010 of Kalasipalyam Police Station, which after
investigation C.C. 47517/2010 was registered and is pending before the VIII
ACMM, Bangalore, and this C.C. 47517/2010 is hereby quashed.
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